IN THE CANTRAL ADMINLSTRATIVAE TRIBUNAL,JALFUR BENCH,JALPUR.
* % =
Date »f Dezision: 02.4.2003
QA 17272002
Dr.Palraj Visnnoi =/5 Shri J.loVishnoi /o 67205, Malviya agar,
Jaipur. '
... Applicant
Versus
1. Uninn of India through Secretary, Ministry of Parsmnnal, B3 &
Pensizns, Department >f Peréonnel & Training, tlew Dalni.
2. Union Publis Service Commission, bholpur  House, Hew Delhi,
through its Chairman.
2. Joint Secretary, UPSC, Dholpur House, New Delni.
... Raspondents
CORAM:
HON'BLE MR.H.0.30PTA, MEMBER (ALM)
HON'BLE MR.M.L.CHAUHAN, MEMBER (JUDL)

For the Applicant oo Mr.R.D.Trigatchi
For the Respondents .. M3.3halini Sh2orn, Proxy counsel for

Mr.Bhanwar Bagri

ORDER (ORAL)

The applicant has filad this OA praying £or che E£ollowing

reliefs:

i) to declare the pravisions of instrustion (i) of Gensral
Inztructions (Preliminary as well as main) examinacioca,
2002 ultra-vires the provizion of Avticle 131,14 & 21 o2 the
Constitution of India in 35 far 2as it relages ©o
restriztion an providing scrib2 to paraons other than wliind
ard accordingly to set aside it; :

ii) to declare that the candidakes suffering from disavilicises
other than blindness resultiny in inpapilici2s €0 write the
answars with their own hands and without n2lp of soribe ars
entitled to treatment similar £o that given Ly respondentcs
to plind candidates in the matbrers inter-alia provisioons of
scribe; ’

iii) to direct the respondents to treat the candidaces suffaring
from disabilities other than blindness resulcing inabilicy
to> write the answer with th2ir own hands and witchout cie
help of scrike similar to th2 ilinds in the matter of Jrant
of scribe;

iv) to direct the respondents to provids the help of scripe €O
the applicant for appearing in civil service examination;

V) to direct the respondents to provide concassion to the
applicant also as are provided ro the blind candidatas vide
‘instmaction (i) Note (3)."
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2. Heard the learnad counsel for the parties. Duriny che course of
arguments, the learned counsel for the respondents submiticed that based
on the interim corder, passad by thiz Tripunal on 12.4.2002, the
applicant was allowed to appear in the examination with all facilities
and thereaffter the result haz announced. The applicant has failed and,
therefore, this OA has kecome infractuons. The learnad counsel for the
applicant submitted that his another praysr with rejard to challenying
the vires of the circular of the UFSC still persists. He further
sukbmitted that in case in future chanzes the applicant is not allowed

sn the same ground, he would like to come to the Tribunal again.

2. we have givén considerable thought to the submission made by the

"learned counsel for the applicant. Since the applicant has failad in

the examination, we do not wish to Jive, at this stage, any view on the
prayer of the applicant and, therefore, this 04 is dismissed as having
become infructuous. However, the applicant shall be vat liberty to
approach this Tribunal if on the same Jround his case is ajain turnad
down by the UP3C.

4, The OA stands dismissed. No order as to costs.

(H.0.GUPTA)
MEMBER (A)
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